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(d) whether Government are gatis-
fled that no misutilisation has been
done by the officlals of NF.LC. Ltd
of the Import Licences mentioned
above?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHERIMATI ABHA MAITI): (a}
NFIC is a registered exporter and re-
ceive REP import licenses against ex-
ports, as per policy, from the Chief
Controller of Imports and Exports.

(b) The import licenses are mostly
applied and received on behalf of the
manufacturing cooperatives and are
utilised in consultation with these so-
cleties,

(c) During the period 1st January
1970 to 81st January 1978 REP import
licences worth Rs. 5848 lakhs were
applied for against the exports of
knitwear, footweur, handicrafts ete

(d) Ministry of Commerce has laid
down elaborate procedures under
which any misutilisation of licences is
detected and severely dealt with. No
misutilisation hag come to the notice
of this Ministry during this period.
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Demonstration at the Fiag Hoisting in
Car Nicobar on Republic Day

9989 SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether Government are aware
of the black flag demonstration and
anti-national glogan shouting by a
section of Government officials at Car
Nicobar on the 26th January, 1978
during the flag hoisting ceremony
showing utter disrespect for the na-
tional flag and national anthem;

(b) if so, the action Government
have taken against those Government
officials, and

(¢) whether this type of activities
mn the tribal area will encourage in-
discipline ang lawlessness gmongst the
tribals leading to serious consequen-
ces, 1if so, the reaction of Government
thereto and gteps contemplated to
check recurrence of such incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No black flag demonstration or
anti-national slogan shouting took
place on 26th January, 1978 during
the flag hoisting ceremony and sing-
ing of pational anthem at Car Nico-
bar, However, occasional slogans
pertaining to the acceptance of their
9-point demanq were shouted by
some smployees outside the venue of
the function. No disrespect was
shown to the national flag nor the
signing of the National Anthem was
prevented or any disturbance caused
to such singing The demonstrators
did not cauge any interference in the
smooth functioning of the fiag-hoist-
ing ceremony.
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(b) and (c). Immediatuly after the
flag hoisting ceremony the amp-
loyees came to know of the decision
to call of the hunger atrike/demons-
tration taken earlier by the employ-
ees union at Port Blair and they ex-
pressed their regrets over the inci-
dent. The demonstrators wer, wam-
ed by the District Officers to be care-
fu] in future. This was an isolated
incident for which the employees had
expresseq regrets and therefore not
likely to encourage indisciplineg or
lawlessness amongst the tribals
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